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S.S.GARG: 

 
 

 Learned counsel for the respondent submits that the matter 

has already been settled under SVLDR Scheme and they have also 

enclosed the SVLDR Form I & IV on record. He further submits that 

in view of this SVLDR Scheme, the Revenue does not survive.  
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2. The learned AR does not have any objection; accordingly 

disposed of under SVLDR scheme. 

(Operative part of the order pronounced in the open court) 
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